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O R D E R 

(Through Virtual Mode) 

 
 

18.03.2021  Learned Counsel for the Appellant has concluded his 

arguments. Let the matter be fixed as ‘part heard’ on 13th April, 2021 for 

arguments of the learned Counsel for the Respondents. 

 Interim order to continue till the next date of hearing.    

.  

  

              [Justice Jarat Kumar Jain]
     Member (Judicial) 

 
 
 

(Kanthi Narahari) 
Member(Technical) 
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